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Union of India, Rsp.

by the Seacrastery,

Dept. of Revenues,

Min. of Financs, Neuw Delhi.

Tha Chairman,
The Central Board of Customs &
Cantpal Exciss, New Delhi.

The Collector,

Central Exciss Collectorate

of Central Excise, Basheerbagh,
Hyderabad.

Counssel for the Applicant : Mr.

Counsesl for the Rcspundonté : Mr.
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THE HON'BLE SHRI JUSTICE V. NE ELADRI RAD : VICE CHAIRMAN

Dt. of Decision : 13~09=95.

. ‘Applicant.

- ++ Rsspondents.

C.V. Naryena Rao

V.Bhimanna, Addl. CGSC.

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN., )
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1., I'he Secretarn

Dept.of Rev
New Delhi,

The Chairman, Central Board of Customs
and Central| Excise, New pelhi,

The Collector, Central Excise Collectorate

of Central Excise, Basheerbagh, Hyderabad,

One copy to +CoV.Narayana Rao, Advocate, CAT.Hyd,
One copy to Mr.V.Bhimanna, Addl.CGSC.CAT.Hyd.

One cépy to Library, CAT.Hyd. |
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" DA.B72/95

Judgement
( As per Hon, Mr. Justice V. Nealadfi Rag, V.C. )
S P U £ ER PP

Heard. Sri C. U Naryana. Rac,,laarﬁéd.ﬁaunsel‘ﬁor the
appllcant and Sr1 V. Bhlmanna learnEd cuunsel for the
responﬂenus.)' ?.i'-i .,j oy ; . T
2L Charge mamo* dated 10~ B—199h was xasued to the applicant,
He retlred From seruxce on 31 1 1991.. It is alleged for the
applicant that the inquiry officer exonerated the applicant
by report dated 22-11=-1991 and as the disciplinary.authority
disagreed with the findings of the inguiry officer, shou-
cause-notice dated 5-12-1994 was issued to_the applicant for
which hg submitted his explanation on 20-12-1994,
%, This 0A was presanted on 97-4-95 and registered on
2-6-1995, The applicant is seeking reliaf of quashing the
charge memo dated 10-8-1990 on the ground of delay and on some

rd

other grounds, ;

r"/‘

It

4, Though notice before admission was ordered 6n 6-6-~1995
no reply was filed sven till today and it is not stated by
the learned counsal for raspondents as to why the matter
could not be disposed even till today.
5.  1In the circumstances this OA is ordered as under at the
admission stage @ | s

Inquiry in pursuance of the charge memo dated 10-8-90
has to be disposgd of by 30-11-1995, failing which the DCRG
has to be released by 15-12-1995, If the discipiinary
authority is going to hold ultimately the applicant gufa%y
this order does not debar the concernad authority from passi
the appropriate order in accordance-uith lau,
6, DA is ordered accordingly at the admission stage.
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No cﬁsts .//

(A.B. Gorfhi) (V. Neeladri Rao)
' ' Member- (Admn) Vice Chairman l
‘ Bated 3 Sept,13,95 /&
L Dictated in open court /9¢“ ’P¢
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THE HON' BLE MR JUSTICE V.HE“LnDRanO
- VICE CH:IRMAN -

HA B Govsl

THE HON' BLE MR. RIdSERRaAN | tM(A)
DATED3 4%-C1 -1995

GRPERAIULGMENT
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| M.A./R.A./C-AeNO-,
| in
0.A.No. éﬂ L! Qy”

T.ANo, ' - (W.P'.No.

e

"Admitted and Interlm dlrectlons
Issued

AN
'

Allowef.

Dispoged of with directions.

*tﬁsmi sed.,

| ak Csu.“m(

Dismifssed as withdrawn. g$?u41L

- Dismissed for default. )
Ord¢ red/Re jected.

-No order as to costs.
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